
Raja ranti @ savtonaravanrqrsEi(uifBhptssgfib ggg or zo22

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

20-08-2022

This is a petition filed u/s 438 of CrPC, with prayer for

an order to release accused/petitioner Raja Tanti @ Saytonarayan

Tanti on bail, in the event of his arrest in connection with Chariduar

PS Case No. 147122 uls 376 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 05-08-2022

an ejahar was lodged by one Sri Bikash Choutal at the Chariduar PS

stating therein that for the previous one yea6 the accused Raja

Tanti @ Saytonarayan Tanti had an affair with the informant's

daughter Smti Nandini Choutal, aged about 19 years and the

accused established a physical relationship with her with a promise

to marry her. The informant came to know about this from his

daughter on 25-07-2022. At the time of lodging of the ejaha6

informant's daughter was pregnant for seven months. Delay in

lodging the FIR occurred since the informant was expecting that a

.'discussion for amicable settlement would take place with the

accused.

Based on that FIR, Chariduar PS Case No. L47122 was

registered uls 376 of IPC.

The learned Counsel for the accused/petitioner naJ

submitted that the elements of the offence uls 376 of IPC are

absent in this case and the accused is an innocent person and

needs to be released on bail.

The case diary reveals that the statements of the victim

girl has been recorded u/s L64 of CrPC. There is sufficient

incriminating materials against the accused and he is not entitled



for an order of pre-arrest bail.

As such, the prayer for pre-arrest bail is

Return the case diary in sealed envelope.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

Addl Sedsioha
Sonitpu6 Tezpur

rejeited.
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